IN THE HIGH COURT OF MEGHALAYA
SHILLONG

Statement showing the category wise & Bench wise number of cases of Institution,
Disposal and Pendency in respect of the High Court of Meghalaya
W.e.f.01.11.2018 to 30.11.2018

: : : Category of | Opening ; - : Pending as on
Sl.No Category of Cases Bemches | Balance Institution | Disposal 30.11.2018
(RFA) Regular First S/B 1 1
: Appeal /B
MAF) Misc A | First e
2 (MAF) Mise Appeal Firs DB
: (RSA) Regular Second 5/8 i rd
3 Appeal D/B
(CRP)ICivil Revision 5/B 40 3 3 40
4 Petition D/B 2 2
A S/B 4 1 3
5 Review Petition D/B & - : o
" (WPCIYWrit 5/B 02 01 859 476
Petitions(Civil) D/B 64 3 7 6o
S5/B
7 (CAYompany Appeal Er’_:l-l
a {(C.Ptn) Company 5/B P 2
Petition n/B
(PI1L)Public Interest 5/B
i Litigation /B 19 19
: ¢ 5/B
10 (WA)YWrit Appeal DB 25 3 = %7
o (Test.Case) Testamentary S/B 1 1
Case D/B
i {Cont Case C)Contemp S/B 15 2 2 18
Case Civil D/B 2 2
2 TR.P.(C) Transfer S/B_ 1 1
4 Petition Civil /B
ITA)1 Tax A 1 /B
14 | } Incomne Tax Appea D/B
. 5B i i
15 (SA) Second Appeal
3 ppe !5!;]]1! -
5 \u ] .
1 (FA) First Appeal b/
- S : 5/B 1 ) i 1
17 Arbitration Petition DB
; L 5/B 3 5
18 (Crl A) Criminal Appeal D/B = 5
: (Crl Rev Petn) Criminal S5/B 3 d
3 Revision Petition D/B
es (Crl Petn) Criminal 5/B 4 _4
Petition /B
Contempt Case (suo- S/B
. motu){erl.opic ) n/B | i
Bail Application S/K ] 3 - 1
au JAnticipatory Bail( D/B
BASAR)
(W.P.Crl) Writ Petition S/B
23 {(Criminal) (Haheas
Corpus) D/B | i
(Trp P Crl) Transfer 5/B
e Petition(Criminal) /B
{Cont Case Crl) 5/B
a5 Contempl
Case{Criminal) D/B
, T - S/B
20 Arbitration Appeal /B = z
27 Election Petition ﬁ":,l;
oR Company Application S/B
(C.Appin) D/B
2t First Appeal from 5/B
4 Order{FAD) D/B
10 Central Excise ap /5
D/B 2 P
o Custom Appeal 5/B
3 (Cus.Appl) n/B 4 i 3
Motor Accident Claim S5/B 5 s
3= Tribunal (MAC
Application) D/B
“ivil Ref C.Ref) L
33 Civil Reference (C.Re D/B . :
TOTAL 750 B2 1o 728
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